vl TEM NO 22 COURT NO. 6 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (O...... CC No(s).
5048/ 2017
(Arising out of inpugned final judgnent and order dated 21/07/2016
in WC No. 99/2006 passed by the Hi gh Court of Judicature at

Al | ahabad)

MULAYAM S| NGH Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(with appln. (s) for c/delay in filing SLP and office report)
Date : 09/05/2017 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR JUSTI CE KURI AN JOSEPH

HON&#39; BLE MRS. JUSTI CE R BANUMATHI
For Petitioner(s) M. Ankur Yadav, Adv.
M. Shweta Yadav, Adv.
M. Mangal Prasad, Adv.

For Ms. Asha CGopal an Nair, AOR

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER
Del ay condoned.
I ssue noti ce.
Lear ned counsel for t he petitioners submits t hat t he
petitioners are still in possession of the property in question.
St at us quo, as on t oday, with regard to t he possessi on shal |

be nmai ntai ned until further orders

Tag with SLP(C) No.32262/2016.
( NARENDRA PRASAD) (RENU DI WAN)
COURT MASTER  ASS| STANT REG STRAR



